
        Ord

 

 

In the m

 
N

213/MP
Itanaga
  
And  
In the m

 
 
D
S
It
 

 
ollowing
 
 S

S
S
S

  
 
 
 
 

der in Petitio

CE

matter of 

Non-compl
/2011 by 

ar. 

matter of 

Departmen
ecretary, 
tanagar 

g were pre

hri Mehen
hri Rakesh
hri J.Tato, 
hri O.N.Tiw

on No. 27/2

ENTRAL ELE

Petit
 

DA

DA

liance of  
Departme

nt of Powe
 Departm

  

esent: 

der Singh,
 Prasad, P
CE(P), AP 

wari, CE(P),

2012 (Suo m

CTRICITY R

NEW

 

tion No. 28

Coram

Dr. Pra
Shri S. 
Shri V.
Shri A.

ATE OF HEA

ATE OF ORD

 

 para 10 o
ent of Pow

er, Governm
ment of Pow

 

 PGCIL 
GCIL 
 
, AP 

motu) 

REGULATOR

W DELHI 

8/2012 (Suo

m 

amod Deo
 Jayraman
.S.Verma, M
.S.Bakshi, M

ARING: 14.6

DER: 27.6.2

 

of order d
wer, Gove

ment of Ar
wer, Gove
     

RY COMM

o-motu) 

, Chairpers
n, Member
Member 
Member (E

6.2012 

2012 

dated 26.1
rnment of

runachal P
ernment o
           

ISSION 

son 
r 

EO) 

2.2011 in 
f Arunach

Pradesh, Ita
f Arunach
    Respo

Page 

Petition No
al Pradesh

anagar   
hal Pradesh
ondents 

 1 

o. 
h, 

    
h, 



        Ord

 
 

 It

of India

outstan

Pradesh

 

2. Th

"4
re
A
d
o
U
 
5
n
th
c

 
6
h
 

 
3. R

the dire

financia

Pradesh

payme

21.3.201

it will co

fail o

circums

der in Petitio

  

t was notic

a  (PGCIL

nding aga

h, as on 8.2

he Comm

4.   The 
espondent 

Act, 2003 sh
dated  26.1

ther charg
Utility. 

.     The f
otice nor h
herefore, fo

contained in

. We d
eld persona

Responden

ections of 

al crises b

h and no

nt of ` 3.99

12 and 9.6

ontinue to

or keep 

stances/re

on No. 27/2

     

ced from t

L) that a 

ainst Dep

2.2012 in re

ission in its 

Commissio
  to  show
hall not be 

2.2011 in re
es in accor

first respon
has entere

ollows that 
n order dat

direct the se
ally liable fo

nts in its re

the Comm

by the De

n-receipt 

9 crore an

6.2012, resp

 comply w

 the C

easons for 

2012 (Suo m

     

the report 

sum of  

partment 

egard to tr

 order date

on in its o
 cause as t
 initiated  
egard to ti
rdance with

dent has  
ed appeara

the first  re
ted 26.12.20

econd respo
or non-com

eply affidav

mission co

epartment

of funds 

nd ` 4.49 c

pectively. 

with the or

Commissio

 delay in 

motu) 

  ORDER 

 submitted

` 2.99 cro

of Power

ransmission

ed 8.5.201

order date
to why act
 against him
imely paym
h the bills ra

 neither file
ance in pe
espondent 
011 and 22.

ondent to e
mpliance wi

vit dated 

ould not be

t of Powe

from the 

crore have

The first re

rders of th

on inform

complying

d  by  Pow

ore  inclu

r, Govern

n charges 

2 had obs

ed 22.2.20
tion Section
m for  non
ment of tra
aised  by th

ed any rep
erson or th
 has not co
.2.2012. 

explain as t
ith the orde

12.6.2012 

e complie

er, Govern

State Go

e been ma

espondent

e Commis

med of

g with ord

wer Grid C

uding surc

ment of 

 beyond 6

served as u

12 had d
n  142 of th
-complianc
nsmission c
he Central 

ply to the s
hrough  ad
omplied wi

o why he w
ers of the C

have sub

ed with du

nment of 

overnment

ade to Pow

 has unde

ssion in fut

 the 

der of Com

Page 

Corporatio

charge wa

Arunacha

60 days.  

under: 

directed th
he Electricit
ce of  orde
charges an
 Transmissio

show caus
dvocate.  I
th direction

would not b
ommission.

mitted tha

ue to acut

Arunacha

t. Howeve

wer Grid o

ertaken tha

ure withou

extraneou

mmission, 

 2 

on 

as 

al 

he  
ty 
er 

nd 
on 

se 
It, 
ns 

be 
" 

at 

te 

al 

er, 

on 

at 

ut 

us 

if 



        Ord

any. Th

liability 

 

4. D

tendere

submitt

directio

 

5. W

respond

Power a

time. W

do not 

time.   

 
 
6. It

transmis

Arunac

 
 
7. C

outstan

Act, 200

compa

der in Petitio

he Second

for non-co

During the 

ed his apo

ed that t

ons of the C

We have 

dents have

as the ma

We are con

 justify the

 

t is observe

ssion cha

hal Prades

Considering

nding char

03 are disc

ny with th

on No. 27/2

d respond

ompliance

 course o

ology for n

there is n

Commissio

considere

e explaine

in reason 

nstrained to

eir action f

ed that on

rges aga

sh. 

g the assu

rges in tim

charged a

e assuranc

2012 (Suo m

ent has re

e of orders 

of hearing,

non-comp

o delibera

on.  

ed the s

ed the po

for their fa

o observe 

for their fa

nly  ` 1.48

inst the D

urances giv

me, the no

against the

ce given b

motu) 

equested 

 of the Co

, the repre

liance of 

ate or wi

submissions

oor financi

ailure to cl

 that the e

ailure to p

 crore as o

Departme

ven by th

tices unde

e responde

before the 

to exemp

mmission. 

esentative

the Comm

llful non-c

s of the 

al conditio

ear the tra

explanation

ay the tra

on 13.6.20

nt of Pow

e respond

er Section 

ents. It is c

 Commissi

pt him from

e of the re

mission's di

complianc

 responde

on of Dep

ansmission

ns of the re

ansmission 

012 is outst

wer, Gove

dents to liq

 142 of the

clarified tha

on with be

Page 

m persona

esponden

irection. H

e with th

ents.  Th

partment o

 charges i

esponden

 charges i

anding  a

ernment o

quidate th

e Electricit

at failure t

e construe

 3 

al 

ts 

e 

he 

he 

of 

in 

ts 

in 

as 

of 

he 

ty 

to 

d 



        Ord

as the n

be take

 

8. Th

 

S

(A.S.Bak
Membe
  

   

der in Petitio

non-comp

en accordi

he Petition

d/- 

kshi)   
er (EO)    

 

on No. 27/2

pliance wit

ingly.  

n No. 28/20

sd

 (V.S. Ve
   Memb

2012 (Suo m

th the dire

012 (Suo m

d/- 

erma)     
er        

motu) 

ections of t

motu)  is di

  (S. Jaya
    Memb

the Comm

isposed of

sd/- 

araman)   
ber        

mission and

.  

   (Dr Pram
     Chair

Page 

d action w

sd/- 

mod Deo) 
rperson 

 4 

will 

 


